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{ ILLEGAL HOUSE ARREST OF MAN }

NHRC calls for action against DCP

Megha Sood

megha.sood @hindustantimes.com

MUMBAI: Taking cognisance of
a complaint filed by Mira Road
resident Rajendra Goyal, the
National Human Rights Com-
mission (NHRC) has ordered
the Mira Bhayandar-Vasai Virar
(MBVV) police to conduct
detailed investigations into the
allegations of a real estate agent
that deputy commissioner of
police (DCP) Amit Kale and an
inspector tortured and kept him
under housearrest for five days
without any valid reasons.
The NHRC has asked the
commissioner of police to file
an action-taken report in the
matter within four weeks.
According to Goyal, a real
estate agent, the incident
occurred in September 2022,
when a false FIR was registered
against him, and he was subse-
quently placed under house
arrest. He said that he was not

allowed to go out for five days,
from September 23 to Septem-
ber 29.

The action was taken on
orders allegedly issued by DCP
Kale.

Goyal said the police did this
to torture him after he filed an
intervention application oppos-
ing the pre-arrest bail plea
moved by a former BJP legisla-
tor in an offence registered
against him and his wife by the
Anti-Corruption Bureau (ACB)
in May 2022 in a disproportion-
ate assets case.

“I had written something on
WhatsApp and circulated it
after which the police had
booked me under penal sections
of the Information Technology
Act, which was a false case,”
said Goyal.

Despite his complaints to the
MBVV police and the state
police complaints authority
(PCA), no action was taken
against Kale, prompting Goyal

to approach the NHRC which
directed the copy of the com-
plaint to be sent to the police
commissioner for appropriate
action. Since despite the order,
the commissioner failed to take
any action, the NHRC consid-
ered it as an act of willful diso-
bedience of its directions.

The commission then
directed the MBVV commis-
sioner Madhukar Pandey to
take appropriate action in the
matter and submit an action-
taken report within four weeks,
failing which, it would be con-
strained to invoke coercive
steps under section 13 of the
Protection of Human Rights
(PHR) Act, 1993 which grants
the NHRC the same powersas a
civil court when investigating
complaints.

“I have waited for a long time
but now at least the NHRC is
doing something on this, which
is commendable,” Goyal said,
reacting on the development.

| had written
something on
WhatsApp and
circulated it. After
this, police booked
me under sections
oftheIT Actina
false case

RAJENDRA GOYAL,

real estate agent, Mira Road
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NHRC probe in man’s
illegal house arrest

Suresh Golani

MIRA BHAYANDAR
—

The National Human Rights
Commission (MHRC) has
ordered the Mira Bhayandar-
Vasai Virar (MBVV) police to
conduct detailed investiga-
tions into the allegations
levelled by Mira Road resi-
dent Rajendra Goyal against
Deputy Commissioner of
Police Amit Kale for harass-
ment and keeping him under
house arrest for five days
without any valid reasons.

A police inspector is also
said to be under the scanner
of investigations The incident
dates back to 2022, when
Goyal alleged that he was not
only threatened and booked
in a false case by the police but
also kept under house arrest
in an illegal manner for five
days between September 23
and 29 purportedly on the
orders issued by Kale.

According to Goyal, the
police action followed after he

filed an intervention applica-
tion in the court opposing the
pre-arrest bail plea moved by
a former BJP legislator in an
offence registered against him
and his wife by the Anti-
Corruption Bureau in May
2022 in a disproportionate
case.

Despite his pleas to the
police and the state police
complaint authority, no action
was taken, prompting Goyal
to seek the intervention of the
NHRC, which directed its reg-
istry to transmit a copy of the
complaint to the police com-
missioner for action within
eight weeks. However, when
the NHRC observed that alle-
gations levelled by the com-
plainant had not been
addressed, it considered it as
an act of willful disobedience
of its directions. The NHRC
directed its registry to send a
copy of the present complaint
to the commissioner to take
action and submit report
within four weeks
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NHRC issues notice on plight of adopted
villages’ residents in State *

PBD BUREAU/IANS
BHUBANESWAR, AUG 25

THE National Human Rights
Commission (NHRC) has issued
notices to the Secretary, Ministry
of Rural Development, and the
Chief Secretary of Odisha seek-
ing detailed responses on the
plight of the residents of villages
adopted by different agencies
like Public Sector Banks, MPs
and MLAs in Odisha, as well as
other parts of the country.

The apex rights body has
sought the reply while acting on
a petition filed by Human Rights
Activist and Lawyer Radhakanta
Tripathy who drew the attention
of the NHRC about the lack of
basic amenities and bare necessi-
ties in the villages adopted on
record by various organs of

democracy and institutions in
India.

The concermed authorities
have been asked by the commis-
sion to submit their replies with-
in eight weeks of the receipt of
the notice.

Tripathy in his plea alleged
that the villagers like the poor
Scheduled Tribe residents living
in Jalanga village in Bhadrak dis-
trict and other villages of Odisha
as well as in other parts of India,
adopted under 'Samagra Gramin
Vikas Yojana' by the Reserve
Bank of India (RBI), have been
leading a miserable life.

“The Reserve Bank of India
(RBI) governor, D Subbarao, had
launched a financial outreach
programme on December 3, 2009
in the village. The UCO Bank
had adopted Jalanga village, to

transform it into a model village

under the 'Samagra Gramin
Vikas Yojana'. Again, the
Governor of RBI, D Subbarao
heard grievances against UCO
Bank during his visit to Jalanga
Village in February 2013
However, there is no visible
improvement in the quality of
life in the adopted villages of the
RBL” said Tripathy.

He further asserted that the
villages adopted by the MPs,
MLAs and corporates under the
CSR Activities have been experi-
encing similar human rights
issues as well.

Tripathy claimed that to date

the five wvillages (Jalanga,
Chandlpur, Pokatunga,
Chhatabara, Bhedabahal of

Odisha) which have been adopt-
ed by the RBI under 'Samagra
Gramin Vikas Yojna' did not
reveal any improvement in the

villages even after fourteen years
of their adoption.

He requested the commis-
sion to seek a comprehensive

database on the ‘Adopted
Villages” in Odisha, other states
and Union Territories of India
and make a study on the devel-
opment of the villagers so far as
bare necessities of life and basic
amenities and improvement of
health, education, employment
and other parameters of human
life are concerned.

No comprehensive database
regarding the adopted villages in
India has been prepared by the
Ministry of Rural Development.
It is believed that more than

10,000 villages have been adopt-
ed by various Institutions, MPs
and MLAs in India.

"Mere adoption of records,
spending money with the nexus
of corrupt persons in the name of
poverty and backwardness fur-
ther worsens the condition of life
of the adopted villagers and
weakens their belief system in
the democratic set-up," Tripathy
adds.

Periodic, systematic assess-
ment and evaluation of the living
conditions and quality of life
with happiness index of the vil-
lagers of Adopted villagers
should be given utmost impor-
tance, Tripathy said.
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NHRC calls for action against DCP

Megha Sood
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MUMBAL: Taking cognisance of
a complaint filed by Mira Road
resident Rajendra Goyal, the
Natonal Human Rights Com-
mission (NHRC) has ordered
the Mira Bhayandar-Vasai Virar
(MBVV) police to conduct
detailed investigations into the
allegations of a real estate agent
that deputy commissioner of
police (DCP) Amit Kale and an
inspector wormured and kept him
under house arrest for five days
without any valid reasons.
The NHRC has asked the
commissioner of police tw file
an action-taken report in the
matter within four weeks.
According to Goyal, a real
estate agent, the incident
gocurred in September 2022,
when a false FIR was registered
against him, and he was subse-
guently placed under house
arrest. He said that he was not

allowed to go out for five days,
from September 23 to Septem-
ber 29. The action was taken on
orders allegedly issued by DCP
Kale.

Goyal said the police did this
to torture him after he filed an
intervention application oppos-
ing the pre-arrest bail plea
moved by a former BJP legisla-
tor in an offence registered
against him and his wife by the
Anti-Corruption Bureau (ACE)
in May 2022 in a disproportion-
ate assefs case.

“I had written something on
WhatsApp and circulated it
after which the police had
booked me under penal sections
of the Information Technology
Act, which was a false case,”
said Goyal.

Despite his complaints to the
MBVV police and the state
police complaints authority
(PCA), no acton was taken
against Kale, prompting Goyal
to approach the NHRC which

directed the copy of the com-
plaint to be sent to the police
commissioner for appropriate
action.

Since despite the order, the
commissioner failed to take any
action, the NHRC considered it
as an act of willful disobedience
of its directions.

The commission then
directed the MBVV commis-
sioner Madhukar Pandey to
take appropriate action in the
matter and submit an action-
taken report within four weeks,
failing which, it would be con-
strained to invoke coercive
steps under section 13 of the
Protection of Human Rights
(PHR) Act, 1993 which grants
the NHRC the same powers asa
civil court when investigating
complaints.

“I'have waited for a long time
but now at least the NHRC is
doing something on this, which
is commendable,” Goyal said,
reacting on the development.

I had written
something on
WhatsApp and
circulated it. After
this, police booked
me under sections
ofthe ITActina
false case

RAJENDRA GOYAL,
real estate agent, Mira Road
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Allisn’'t well with adopted vdlages NHRC seeks report

PNN & AGENCIES

Bhubaneswar, August 26: The
National Human Rights
Commission (NHRC) has sought
detailed responses from the
Ministry of Rural Development's
Secretary and state’s Chief
Secretary within eight weeks
on the plight of the residents of
villages ‘adopted’ by public sec-
tor banks (PSBs), MPs and MLAs,

The NHRC move came while
hearing a plea filed by senior
lawyer Radhakanta Tripathy.
The petitioner drew the apex
rights body's attention towards
lack of basic amenities and bare
necessities in the villages
‘adopted’ on record by various or-
gans of democracy and institu-
tions in the country:

In his plea, Tripathy alleged
that residents, especially the
poor belonging to the Scheduled
Tribe (ST) community, in vil-

lages - like Jalanga in Bhadrak
district — adopted by the Reserve
Bank of India (RBI) under
Samagra Gramin Vikas Yojana
(SGVY) have been leading a mis-
erable life.

“RBI governor D Subbarao
had launched a financial out-
reach programme in Jalanga
December 3, 2009. Later, UCO
Bank adopted Jalanga to trans-
form it into a model village under
the SGVY. During his visit to
Jalanga in February 2013,
Subbarao heard grievances
against UCO Bank. But to no
avail,” said Tripathy,

He claimed that todate, the five
villages — Jalanga, Chandlpur,
Pokatunga, Chhatabara and
Bhedabahal of the state - which
have been adopted by the RBI
under SGVY did not reveal any
improvement even after 14 years
of their adoption.

The situation of villages

adopted by MPs, MLAs and cor-
porate is no different, the peti-
tioner said.

He said no comprehensive
database regarding the adopted
villages in India has been pre-
pared by the Ministry of Rural
Development, It is believed that
more than 10,000 villages have
been adopted by various insti-
tutions, MPs and MLAs in the
country.

“Mere adoption on records,

spending money with the nexus
of corrupt persons in the name
of poverty and backwardness
further worsens the condition of
life of the adopted villagers and
weakens their belief in the dem-
ocratic setup,” Tripathy said.

Periodic, systematic assess-
ment and evaluation of the liv-
ing conditions and quality of
life with happiness index of the
residents of adopted villagers
should be given utmost impor-
tance, Tripathy said.

The rights activist urged the
NHRC to seek a comprehensive
database on the adopted villages
in states, including Odisha, and
Union Territories and make a
study on the development of the
villagers so far as bare necessi-
ties of life and basic amenities
and improvement of health, ed-
ucation, employment and other
parameters of human life are
concerned.
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Delhi High Court Temporarily Halts Compensation Order for Custodial
Death

https://lawtrend.in/delhi-high-court-temporarily-halts-compensation-order-for-custodial-
death/

By Law Trend August 26, 2024 1:50 PM

In a significant legal development, the Delhi High Court has issued a stay on the
National Human Rights Commission (NHRC) order that required Delhi Police to pay Rs
5 lakh as compensation to the family of Rashid Raza, who allegedly committed suicide
while in police custody. The court has scheduled the next hearing for October 24.

Justice Sanjeev Narula, presiding over the matter, has called for a detailed response
from the NHRC, emphasizing that the police’s challenge to the April 19 directive merits
careful examination. “In light of the contentions advanced by the petitioner, the
impugned order...shall remain stayed until the next date of hearing,” stated Justice
Narula.

The controversy centers on the tragic incident in December 2019, where Raza was
found deceased in a room at the Narela Industrial Area police station. The NHRC had
previously ruled that the police were culpable for failing to safeguard Raza while he was
in their care, suggesting that a more vigilant approach could have prevented his
death.In challenging the NHRC’s decision, the Delhi Police, represented by Additional
Standing Counsel Prashant Manchanda, argued that Raza’'s presence at the station
was unanticipated as he had not notified them of his visit, which was to inquire about his
wife. The police also sought an ex-parte ad-interim stay of the compensation
recommendation.

Critical to the police’s defense is the analysis of the CCTV footage presented in court,
showing Raza’s movements within the police station shortly before his death. “The
footage indicates that Raza was alone in the room moments before the incident,
potentially absolving the police from direct responsibility for preventing Raza’s demise,”
noted the court after reviewing the video evidence.
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HC stays NHRC order asking Police to compensate kin

https://www.thehansindia.com/news/national/hc-stays-nhrc-order-asking-police-to-
compensate-kin-902281?infinitescroll=1

Hans News Service | 26 Aug 2024 9:03 AM IST

New Delhi: The Delhi High Court has stayed an NHRC order directing the Delhi Police
to pay Rs 5 lakh compensation to the kin of a person, who allegedly committed suicide
in its custody. Justice Sanjeev Narula sought the response of the National Human
Rights Commission (NHRC), through its secretary, on a plea by the Delhi Police
challenging the April 19 order of the commission and listed the matter for further hearing
on October 24.

“Contentions advanced by the petitioner (police) would require consideration. In light of
the above, till the next date of hearing, the impugned order dated April 19, 2024, passed
by respondent no. 1 (NHRC) shall remain stayed,” the court said.The court noted that
the NHRC order concerns the death of Rashid Raza, who was found hanging in a room
on the ground floor of a police station in Narela Industrial Area in December 2019. The
NHRC order stated that the deceased was in police custody and it was the responsibility
of the police to prevent any harm. Had they been vigilant, the suicide could have been
prevented, it said.

The police sought an ex-parte ad-interim stay of the NHRC order which recommended
to the Delhi Police commissioner to pay Rs 5 lakh as monetary compensation to the
next of kin of Raza. Additional Standing Counsel Prashant Manchanda, representing the
police, contended that Raza had visited the police station unannounced and without
prior notice to inquire about his wife’s body.

The court noted that the transcript of the audio recording sent by the deceased from his
phone number to his brother, prima facie indicated that he committed suicide.
“Furthermore, the CCTV footage has been viewed by the court on the laptop presented
by Manchanda. The CCTV footage seemingly shows that the deceased was in the
‘Sankraman Kaksh’ at the police station,” it said.

The court said it could be seen that at certain timestamps, the individual in the room
stepped out into the corridor, after which the door closed, as indicated by the cessation
of light coming from the room into the corridor. “This suggested that the deceased might
have been alone in the room at that time. In such circumstances the police prima facie
could not have had a chance to prevent the unfortunate demise of Rashid Raza,” it said.
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ARG STaex I X0 3R SREH! T §AT A & qI¢ Aorg 1 3T G SUH &l & U 77|
Team News Danka August 26, 2024 5:39 PMKolkata
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Mira-Bhayandar: NHRC Directs MBVV Police To Investigate Claims Of
Unlawful House Arrest Of Mira Road Resident By DCP Amit Kale

https://www.freepressjournal.in/mumbai/mira-bhayandar-nhrc-directs-mbvv-police-to-
investigate-claims-of-unlawful-house-arrest-of-mira-road-resident-by-dcp-amit-kale

The incident dates back to 2022 when Rajendra Goyal alleged that he was not only
threatened and booked in a false case by the police but also kept under house arrest in
an illegal manner for five days between 23 to 29 September purportedly on the orders
issued by Kale.

Suresh GolaniUpdated: Monday, August 26, 2024, 04:02 PM IST

Mira-Bhayandar: In a significant development, the National Human Rights Commission
(MHRC) has ordered the Mira Bhayandar-Vasai Virar (MBVV) police to conduct detailed
investigations into the allegations levelled by Mira Road resident-Rajendra Goyal
against DCP-Amit Kale for harassment and keeping him under house arrest for five
days without any valid reasons. A police inspector is also said to be under the scanner
of investigations.

About The Incident

The incident dates back to 2022 when Goyal alleged that he was not only threatened
and booked in a false case by the police but also kept under house arrest in an illegal
manner for five days between 23 to 29 September purportedly on the orders issued by
Kale. According to Goyal, the police injustice followed after he filed an intervention
application in the court opposing the pre-arrest bail plea moved by a former BJP
legislator in an offence registered against him and his wife by the Anti-Corruption
Bureau (ACB) in May-2022 in a disproportionate case (DA).

Despite his pleas to the MBVV police and the state police complaint authority (PCA), no
action was taken, prompting Goyal to seek the intervention of the NHRC which
considered the complaint (file number 860/13/30/2024) vide its proceedings dated 2,
May, 2024 and directed its registry to transmit a copy of the complaint to the police
commissioner for appropriate action within 8 weeks. However, when the NHRC
observed that allegations levelled by the complainant had not been addressed, it
considered it as an act of willful disobedience of its directions.
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NHRC Directs Its Registry To Send A Copy Of The Complaint To The Commissioner

Consequently, the NHRC directed its registry to send a copy of the present complaint to
the commissioner to take appropriate action in the matter and submit an action taken
report (ATR) within four weeks failing which the commission would be constrained to
invoke coercive steps under section 13 of the Protection of Human Rights (PHR) Act,
1993 which grants the NHRC the same powers as a civil court when investigating
complaints. NHRC’s consultant (law) L.M.Pathak in his letter dated 7, August, 2024 has
intimated the police commissioner regarding the directions.
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NHRC seeks reports from govts on development of forest villages

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-reports-from-govts-on-
development-of-forest-villages/articleshow/112814265.cms

TNN | Aug 26, 2024, 09.27 PM IST

BHUBANESWAR: The National Human Rights Commission (NHRC) has asked the
Centre and Odisha govt to submit action taken reports in a case related to the lack of
facilities in 4,526 forest \villages in the country, including Odisha.
The Commission passed this order on August 13 after hearing a petition filed by human
rights activist and lawyer Radhakanta Tripathy. The petitioner alleged that more than
400 forest villages and hamlets do not get basic amenities like revenue villages.

He said forest villages are designated as zero villages if they are located within the
reserved forest area. “As the forest villages are not on revenue records, they have no
elected representatives or Gram Sabhas,” he added.
As per the 2011 census, Odisha has 47 forest villages in the country. In May 2016, the
Centre had admitted that there was a need for the conversion of forest villages into
revenue villages considering the difficulties faced by the people living in forest villages.

The complainant has also pointed out that there are issues of human trafficking, man-
animal conflict, distress migration, malnutrition, and the absence of healthcare and
educational facilities in these villages. These issues need to be resolved on a priority
basis, he added. The villages were in Dhenkanal, Angul, Ganjam, Nayagarh, and other
districts of Odisha. Zero villages should have facilities of safe drinking water,
playgrounds, all-weather roads, primary health centres, education under the RTE Act,
and toilets for better livelihood, said Tripathy.

The petitioner said people of these villages lead a miserable life with sufferings. The
forest villages in Assam, Chhattisgarh, Madhya Pradesh, Jharkhand, Tamil Nadu, and
Uttarakhand are also struggling for basic amenities, bare necessities, and other welfare
schemes.

The Commission issued notices to the secretary of the rural development ministry, the
secretary of the ministry of environment, forest and climate change, and the Odisha
chief secretary to look into the serious issues raised by the human rights activist, ensure
the needful action, and submit their action taken reports to the Commission within eight
weeks.
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NHRC Seeks Reports From Odisha Govt, Centre On Development Of
Forest Villages

https://odishabytes.com/nhrc-seeks-reports-from-odisha-govtcentre-on-development-of-
forest-villages/#google vignette

By OB Bureau On Aug 26, 2024

Bhubaneswar: The National Human Rights Commission (NHRC) has sought reports
from the Centre and Odisha government on alleged lack of facilities in 4,526 forest
villages in the country, including Odisha.

The Commission issued notices to the Secretaries of the Ministries of Rural
Development and Environment, Forest and Climate Change, and the Odisha Chief
Secretary to look into the serious issues raised in a petition filed by human rights activist
and lawyer Radhakanta Tripathy.

The petitioner alleged that more than 400 forest villages and hamlets do not get basic
amenities like revenue villages.

Stating that forest villages are designated as zero villages if they are located within the
reserved forest area, he said as the forest villages are not on revenue records, they
have no elected representatives or Gram Sabhas.

As per the 2011 census, Odisha has 47 forest villages. In May 2016, the Centre had
admitted that there was a need for the conversion of forest villages into revenue villages
considering the difficulties faced by the people living in forest villages.

The petitioner also pointed out that there are issues of human trafficking, man-animal
conflict, distress migration, malnutrition, and the absence of healthcare and educational
facilities in these villages. These issues need to be resolved on a priority basis, he
added.

Noting that the villages were in Dhenkanal, Angul, Ganjam, Nayagarh, and other
districts of Odisha, the petitioner said zero villages should have facilities of safe drinking
water, playgrounds, all-weather roads, primary health centres, education under the RTE
Act, and toilets for better livelihood.

Noting that people of these villages lead a miserable life with sufferings, he said the
forest villages in Assam, Chhattisgarh, Madhya Pradesh, Jharkhand, Tamil Nadu, and
Uttarakhand are also struggling for basic amenities, bare necessities, and other welfare
schemes.
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While issuing notices, the Commission asked the authorities concerned to look into the
serious issues raised by the human rights activist, ensure the needful action, and submit
their action taken reports within eight weeks.
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https://jantaserishta.com/local/maharashtra/nhrc-directs-probe-into-dcps-claims-of-
illegal-house-arrest-of-meera-3487111
Aug 2024 6:46 PM

Mira-Bhayandar HIRT-HRieR: Tdh Hedqul ge-TshH 1, AMAIBR SN (MHRC) 3 HRT
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TH Uid Sgad &1 HoM 3R IR I« & Wik T HRars RUE (TESMR) TG B BT
frcer feam, forad fathel T8 TR SRINT HHATRIGR SR (UTTTSiR) M, 1993 &1 4R
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https://hindi.news18.com/news/nation/rg-kar-gospital-doctor-rape-murder-polygraph-
test-done-sanjay-roy-increases-cbi-tension-in-kolkata-murder-case-8630373.html
Last Updated : August 26, 2024, 14:43 IST
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TR 3T f3ar @t Rulé & qarfae, T & aF o UieliuTw! ¢ & SR Ioig I I8
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AR URER I YT T,

B R g3 Hord?

U ot A d SR Torg 0 Bt I id widdl ISR A R T fos 9219 Ued & abid
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HgT b I RS TR 3Ad H gU TR 3R 81 & IR & $& |l 761 uar. 39
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Who Are West Bengal Civic Police Volunteers? How Did Sanjay Roy
Gain Unrestricted Access To Kolkata Hospital?

https://www.news18.com/explainers/who-are-west-bengal-civic-police-volunteers-how-
did-sanjay-roy-gain-unrestricted-access-to-kolkata-hospital-9028296.html

Curated By: News Desk Edited By: Shilpy Bisht News18.com Last Updated: August 26,
2024, 15:59 IST

Sanjay Roy, accused in the rape and murder of a junior doctor at RG Kar Medical
College and Hospital over two weeks ago, has unrestricted access to the building as he
was a civic volunteer with the West Bengal Police.

He had allegedly snuck into the seminar room on the third floor of the chest medical
department of the hospital where the 31-year-old junior doctor was resting.

The accused, who is a trained boxer, allegedly got close to a few senior police officers
over the years, following which he was moved to the Kolkata Police Welfare Board and
posted at the police outpost at the RG Kar Medical College and Hospital.

What should draw attention of the readers is how a civic volunteer, who is now in
judicial custody, gained unrestricted access to the hospital? How are the recruited by
the police? And how do they aid the government?

Let us answer these questions.
Who is a Civic Police Volunteer?

Roy has been working as a civic volunteer with the Kolkata Police since 2019. He
enjoyed certain facilities such as he drove a motorbike belonging to the police, and
stayed in the barracks of the Kolkata Armed Police Force’s battalion.

Reports suggest that he was part of the Kolkata Police Welfare Committee and helped
in admission of relatives of police personnel to hospitals.

The civic volunteers were initially hired to provide a regular source of income to
unemployed youth. It was implemented on a small scale in 2008 under the rule of
Communist Part of India (Marxist).

During that time, there was a shortage of manpower to carry day-to-day policing. The
decision was made to rope in citizens on a contractual basis to fill the gap. Their job
was to assist the traffic police in manning busy intersections and perform other minor
duties that did not require police personnel.
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The first batch of the civic volunteers were given green uniforms. Since 2018, they have
also been wearing blue uniform besides the old green one.

According to a 2021 National Human Rights Commission report that looked into post-
poll violence in West Bengal, civic volunteers are “generally perceived to be agents of
the ruling party as they were recruited during the tenure of the All India Trinamool
Congress and maintain touch with the local party leaders”.

How were they recruited?

The process of recruitment for civic police volunteers started in 2011 after the Mamata
Banerjee government came to power. In a government order on September 26, 2011,
the eligibility criteria for the recruitment required the volunteers to be a resident of that
area, should be above the age of 20 years, should have passed Class 10 examination
and should not have any criminal record. The qualification was later reduced to just
Class 8.

The government after the first set of recruitment in 2011, submitted a proposal to
engage 1.3 lakh civic volunteers.

The honorarium of civic police volunteers is Rs 310 per day (about Rs 9,300 per
month). The ad-hoc bonus of such civic volunteers has been increased from Rs 5,300
to Rs 6,000 for the year 2023-2024.

They are enlisted at the police station level at a lower rank on a ‘no work, no pay’ basis
and receive a 25-day basic training in traffic control and crowd management before they
begin.

There are 7,200 civic volunteers with the Kolkata Police, while the strength of the force
stands at 37,400. In the State, the strength of the police is 79,024, but there are over
1.24 lakh civic police volunteers.

Criticism Against Civic Volunteers

The Calcutta High Court raised several questions regarding the process of recruitment
of civic volunteers and their legal veracity. Justice Sanjib Banerjee had said in April
2016 that the state government had adopted a “pick-and-choose” policy while recruiting
civic volunteers in Bankura.

While taking up the petition in Bankura in 2015 Banerjee said it was not humanly
possible for five men to interview 1,351 candidates in the course of a single day for the
Sarenga police station.
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In February 2022, a civic police volunteer and a home guard were arrested for the
unnatural death of student leader Anish Khan.

After the RG Kar incident, a civic police volunteer was arrested from Bhatar State
General Hospital after he threatened a lady doctor.

Following the directive from the court, the West Bengal police directorate finally issued
guidelines defining the role of civic volunteers in March 2023. The directives said that
the civic volunteers would not be entrusted with any law-making decisions.
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Tricity Today | Dasna Jail

Ghaziabad News: &1 Sidt Sifedl &1 Hid ST HIH AT HFATIBR SHTANT faet! - TSR
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https://lawtrend.in/delhi-hc-stays-nhrc-order-compensation-custodial-suicide/

By Law Trend August 26, 2024 1:52 PM
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